
i Central Administrative Tribunal
^ Principal Bench, Neu Delhi.

OA- 243/94

Neu Delhi this the 8th Dune pP 1994.

Hon'ble Plr, Justice S, K. Dhaon, \/ice-Chair man
Hen ble nr. B.N, Dhoundiyal, riember(A)

Shr i Chand Singh,
S/o Sh, Hoshyar Singh,
R/o l/ill.i Post Office flokhra,
Oistt. Rohtak(Haryana). Applicant

(By adv/ocate Sh. G.D. Gupta)

ver su s

1. Government of National
^ Capital Territory of Delhi,

through its Chief Secretary-f
5, Sham Nath-Plarg,
Delhi-.54,

2, The Commissioner of Police,
Police Headquarters,
n, 3, 0. Building, I. P. Estate,
Neu Delhi-2.

o

3. The Addl. Commissioner of PolicefAdmn )„
Police Head quarters, * "
fl, 3, 0. Building ,
I,P. Estate,
Neu Delhi-2. Respondents

( Sh, Kamal Chaudhary, proxy counsel for Sh. fladan
Gar a, counsel)

ORDER(ORAL)
delivered by Hon'ble Pir, Justice S. K. Dhaon, U. C,

The applicant, a constable in the Delhi Police

is facing a departmental enquiry. The charge is that

in a compatitive examination conducted by Staff Selection

Commission in 1991, for the post of Sl(Ex), the applicant

himself did not appear in the examination and someonaelco

appeared on his behalf in that examination.

The applicant is also facing a criminal trial in

a comoetent criminal court for the alleged offence under

Section 419/4 20/4 68/471 of the Indian Penal Code. Aco.y
of the chargesheet dated 26.7.93 has been produced by
the teamed counsel for the respondents. Us have perused
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the chargeshest and it appears to us that the apolipant

is facing the same charges in the criminal court as in

the dapartmemt§1 enquiry. In these circumstances, there

is a l'il<0li,b(D:oil of the applicant being prejudiced in the

criminal trial if he is compelled to disclose his defence

in the departmental enquiry.

The learned counsel for the respondents has

urged that there is no legal bar for a departmental

enquiry and a criminal trial being held simulttanaously,

there can be no quarell uith the prooosition. The

still remains to be examined is as to uhether justice and

exoediency uould be met uith this sort of action. Lie

hav/e already indicated that there is a likelihood of

the appl icant. be ing prejudiced. Ue accordingly direct

that the departmental enquiry shall be kept in abeyance
decision of the

7 till the/criminal trial. If the applicant is convicted

in the criminal proceedings, that uill be the and of

the matter. If,' however, ;h8 is acquit .kepi, it uill be

open to the department to take a decision as to uhether

it should continue uith the departmental proceedings,

Uith these directions, this 0. A, is disposed of

finally. No costs.
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